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Judgement

Kurian Joseph, C.J.—The Petitioner is aggrieved since her appointment as
Anganwari Worker has been cancelled by the third Respondent. That step
appears to have been taken based on Annexure P-7, order, passed by the
Tehsildar-cum-Executive Magistrate, wherein it has been found that at the
relevant time, the Petitioner's income exceeded Rs. 12000/-. According to the
Petitioner, computation of income is not proper and that the order is issued
without taking into consideration the relevant factors and considering irrelevant
factors. This aspect, the Petitioner may pursue before the Deputy Commissioner,
Kangra. In the event of Petitioner pursuing the matter, as above, before the
Deputy Commissioner, Kangra within a period of two weeks from today, the
matter will be considered by the said authority with notice to the Petitioner and
Respondents No. 6 and 7. Needless to say that depending on the action, thus,
taken by the Deputy Commissioner, Annexure P-6 would be liable to be reviewed
by the third Respondent. Implementation of Annexure P-6, necessarily will be
subject to the action, thus, taken by the aforesaid Authority and it shall be so
made clear in the proceedings.

2. With these observations, the writ petition stands disposed of, so also the
pending application(s) if any.
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